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ShriBbagavati: That is not so. 
have already given the figure of both 
ordin-ary and urgent telegrms. 
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Shri Bhagavati: No, Sir. 

Shri Kapur Singh: Are the Govern-
ment aware that ordinary telegrams 
from Delhi and Chandigarh to J"g-
raon invariably arrive later than 
ordinary maii, if so, why do Govern-
ment not abolish the Jagraon TpJe-
graph Office? 

Mr. Speaker: That is a good sug-
gestion. The hon. Minister might 
consider it. 

Shri Llladbar Kotoki: The hon. 
Minister has just now said that it is 
not practicable to refund the charges 
of telegrams which are sent by post. 
M-ay I know whether Government 
propose to examine the question and 
refund such overcharges Wlhen tele-
erams are sent by post'! 

.Shri Bhagavati: I h-ave already 
stated that there are practical diffi-
culties. This quesiton has 're<:ently 
been examined -at the instance of the 
hon. Minister himself, but it was 
found that there are certain difficul-
ties of accounting and others. So, 
we haVe issued instructions to expe-
dite p-ayment· whenever there Is any 
complain~. 

Family Pension Scheme lor .Ja" ... 

+ r Shri Surendra Pal Sin&'h: 
·U'7, ~ Shri lndrajit GuPta: 

L Shri Yashpal Singh: 

Will the Minister of Defence be 
pleased to state: 

(a) whether a new Family Pension 
Scheme for Jawans has been put into 
operntion by the Defence Ministry; 
and 

(b) if so, the main features of this 
scheme? 

The Deputy Mi.Jlister in the Ministry 
of Defence (Dr, D, S, Raju): (a) Yea, 
Sir. 

(b) A Statement is laid on ifhe Table 
of the House. 

The main features of the new 
scheme of ordinary family penSion 
introduced on the Defence side, in so 
far as it applies to Jawans (Junior 
Commissioned Officers and Other 
Ranks), are as follows:-

1. The pensionary benefit is -ad-
misiible to widows and child-
dren of those Jawans who 
were in service on 1-1-1964 
or join service thereafter and 
who die while in service or 
after retirement with a retir-
ing or disability penslon, on 
account of causes neither at-
tributable to nor aggravated 
by service. The Jawans must. 
have put in at least one year's 
continuous service at the 
time of deathiinvalidment. In 
the case of those who retir-
ed before 1.1.1964, the s~heme 
does not apply if they were.! 
"re re-employed or recalled 
;n service on that d-ate or 
thereafter. 

2. 'l.1he rate of pension is 30 per 
cent of .pay, subject to a mini-
mum of Rs. 25 p.m. if the pay 
last drawn by the deceased 
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11'81 below Rs. 200 p.m. and 
15 per cent of 'P"iy subject to 
a maximum of Rs. 96 p.m. 
and 'a minimum of Rs. eo 
p.m. if the pay was Rs. 200 
p.m. and 'above but below 
Rs. 800 p.m. 

3. The family pension will be 
glVen to the widow untl; 
death or remarriage which-
ever is earlier; and !.!1ereafter 
to the minor sons till they 
attain the age of 18 ye'Jrs and 
to unmarried minor daught-
ers until they attain 21 years 
of age or get married, which-
ever is earlier. 

4. Jnwans. on completion of 15 
years qualifying service will 
be allowed a special gratuity 
equal to two months pay in 
addition to normal pension-
ary awards. In the case of 
married personnel this gratu-
ity will not be paid but their 
family will become eligible 
for the family pension. 

Shri Surendra Pal Singh: Would 
this new pension be somewhat bigger 
in quantum than the old mmily pen-
SIOll w IHell was in force before the 
151 January 1964; if so, what is the 
actual increase in terms of 'IDoney and 
how much would the additionoal in-
crease cost t.he national exchequer? 

Dr. D. S. Raju: The new family 
pension scheme has ,E(ot definite ad-
vantage over the old scheme. Under 
the present scheme the most impor-
tant thing is thoat even if jawans die 
for causes not attributable to mili-
tary service, the family will get pen-
sion; previously it used to be that. 
only when they died for reason. at-
tributable to military serviCe the 
family got the pension. Secondlv, the 
famililies get pension for the rest of 
their lives tili the widows remarry 

Shri Surendra pal Slngh: We know 
all that. Ha, the quantum of the 
pension actually been increased bv 
say Rs. 2, Rs. 3, Rs. 4 or Whatever 
it is? 

Dr. D. S. RaJu: The total amount I 
cannot .give; but the pension varies 
from Rs. 25 to Rs. 150. I cannot give 
the total amount. It has been in-
creased difinitely. 

Shri Surendra Pal Slnl'b: By how 
much' 

Mr. Speaker: That he does not 
know 

Shri Surendra Pal Singh: May we 
know if the old and aged parents ot 
those iawans who are unmarried or 
w1dowers would be e[i.gible tOI' th~ 
new pensIOn: if not, why not? 

Dr. D. S. l~aju: Family means only 
w1ie. and r·h,. 'ren. It' does not in-
clude other people. 

8hri lndraiit Gupta: Sir, the state-
mellt. as to the retrospective part of 
It. says thllt f.tlose who were in ser-
VIC,· on 1-1-1964 and subsequent!,. 
wljl be eli,E(ible. It also says that 
1Jl the case of those who retired be-
fore 1-1-1964, this scheme will not 
apply if they were re-employed again. 
Am I to take it that -all those who 
retired before 1-1-1964 and were not 
SUbsequently re-employed will all be 
eligible? 

Dr. D. S. Raju: They are not ellg1-
eible. 

Shri lndrajit Gupta: What is the 
meanmg of this then? Please look at 
the statement. If I might read it out, 
lt says clearly: 

"In the CUe of those who re-
tired before 1-1-1964 the $chemt! 
Qoes not apply if they werelare 
re-employed or recalled in ser-
vice on that date Or thereafter." 

That means, according to this. all 
thOSe who retired before 1-1-1964 and 
who were subsequently not re-e'/n-
ployed are eligible. 

Dr. D. S, Baj1I: It does not apply 
to' people who died before 1-1-1:'64. 
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They must he in service on and ait,,1' 
1-1-1964 to be entitled to the pen-
sion. 

8hri Indrajit Gupta: Retired. 
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Dr. D. S. Raju: I can give it, but 
I want notice for this. 

Shri S. M. Banerjee: From the 
stat"ment it appears, as put by my 
hon. friend Shri Indrajit Gupta, that 
Ibis· pensionary benefit is admissible 
to widows and children of those who 
were in service on 1-1-1964. I want 
to know what is going to happen to 
the families of those jawans who were 
killed during the Chinese aggression. 
It clearly means that this sooeme wLl 
not apply to those who died in Octo-
ber, November and December, 1962. 

Dr. 0, S, Raju: Those who die in 
actual field service conditions have 
got their own pension benefits. 

Dr. Sarojini Mahishi: May I know 
the position of jawans in the Terri-
torial Army with reference to the 

application of this family pension 
scheme? 

Dr. D. S. RaJu: It applies to all the 
temporary commissioned officers, 
E.C.Os and short service comm!~sion
ed officers provided they are married. 
order to boost up their pension be~e
motion is always there. 

Shri M. R. KrishDa: May I know. 
as Ule officers of the Defence forces 
are given time-scale promotions in 
order to 'boost up their pensIOn bene-
fits, etc., whether the same tbing is 
done for jawans and JCOs? 

Dr. D. S. Raju: The time-scale pro-
motion is always there. 
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The Minister of Defence (Shri Y. B. 
ehavan>: For those who die in the 
fields, in aetu'dl field service condi-
tions, there arc special benefits. This 
scheme applies to those pcrson c ''''.0 
d;~ in the n~rmal couro(' while in 
service. We have made payments to 
the families of those persons who haVE' 
(Led in th" fields. 

National Defence Fund 

+ r Shri Rameshwar Tantia: 
I Shrl Bishanchander Seth: 

I Shri Dhaon: 
Shri Onkar Lal Berwa: 

·4211,~ Shri B. P. Yadava: 
I Shri Bapi.: 
I Shri J. P. Jyotlshi: l Shri Himatsln&'ka: 

Shri E. Madhusudan Rao: 

Will the Prime Minister be pleased 
to state: 

(a) the total amount collected so far 
under the National Defence Fund; and 




